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0.A.No. 20/1990 
	

Date of order; 3 -7-1992 
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Between. 

Y.Ramachary 
P.Prabha3cara Rao 
K.Veerajah 
S.Bahu Rao 
M.Narasaiah 
B.Ramulu 
B.Vijay iCuthar 

B. M.Ramulu 
9. Shashikant Girl 
10..A.B.Syed Ahmed 

R.Pentaiah 
.M.Suryaprakash 
V.Raghuraj 
G,Sree Ramulu 
N.Narsjrnha 
P.Narayan 
M.Chandrasekhara Raju 
K.Sathj Reddy 
D.Harj Krishna 
T.Balraj 

21.. D.Dashrath 
22. S. Satyanarayana 
23; K.Sureshlal 

G.Ganesh Reddy 
S.Shankar Rao 
A.Nerender 
S.N.Karnble 
Rmvilas Ram 
Ahmed Hussain 
B.Satyanarayana 
P.Ramulu 
MIr Nasir Au 
R.Gopal Swamy 
Abdul Basheer .. APPLICANT 

COW 

The Govt. of India, 
Baba Atomic Research Centre 
rep, by its Sr.Admn. Officer, 
Trombay, Bombay-85. 

Govt. of India, 
Dept. of Atomic Energy, 
Ahushalctj Rhavan, Bombay-39. 

Dy.Chief Executive (A), 
Nuclear Fuel Complex, Hyderabad. 

The Manager, 
Personnel & Admn, Department, 
Nuclear Fuel Complex, J-iyderabad. 

.. RESPONDENTS 



S 
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Appearance: 

For the applicants 
	Smt. M.Vinobha Dcvi, Advocate 

For the respondents 
	

Sri N.Bhaskara Rao, Addl.CGSC 

CORAM 

The Hon'ble Sri R.Salasubràmanian, Merriber (Administration) 

The Hon'ble Sri C.J. Roy, Member (Judicial) 

JUDGMENT 

ORDER OF THE BENCH DELIVERED BY THE HON'BLE SRI R.BALA-
SUBRAMANIAN, MEMBER () 

This application is filed by Sri Y.Ramachary and 

33 others against the Baba Atomic Research Centre (B.A.R.C.) 

and 3 others. 	The prayer herein is to declare the orders 

dated 17-5-1985 of the Respondent No.1 prescribing the 

ndnimum educational qualifications as S.S.C. and providing 

for promotional avenues after a lapse of 10 years as illegal 

and to direct the Respondents herein to modify and revise 

the norms. 

2. 	The applicants joined the Respondents' organisa- 

tion as Firemen, Leading Firemen and Sub-Officers in 1971. 

The Fire Service Station *n emxxw staff were converted 

from Auxillory to Scientific (Technical) cadre vide 

proceedings dated 31-10-1983 of the Respondents. Later 

the service and promotional avenues were notified by 

impugned proceedings dated 17-5-1985. The applicants 

represented against this through their union and not finding 

any success, have approached this Tribunal with this O.A.7& 

Gjj1Lc. a 0t 	 a j&.Z.0k9. V..c 9a.. 44L.tab4ctAtL 

ch.JZL,scs4w# 	 r t.OYtebcN tj.JG.A flaL4&J. -1 

contd ... 3. 
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The-Respondents have flied a counter opposing 

the application. In the counter they have described how 

a committee went into various aspects and after a detailed 

job of evaluation, have recommended the scales which 

after acceptance by the competent authority, have been 

enforced. P MM4 4 QicakOwSL '!AajAAa C,k 	a 

A similar case, O.A. 19/90 has been disposed of 

byUs separately today. 	In deciding that case, we had 

relied on twd decisions of the Hon'ble Supreme Court viz: 

IR 1992 Sc 1203 and JT 1992 (3) Sc 309. 	The instant case 

is similar to that one and, therefore, following our 

/ 	decision in that case, we dismiss this case also with no 

order as to-costs. 

(R.Balasubramanfan) v 	 .(CJJ.Roy)' 
Member (A) 	 Member (J) 

Dated: 2-b 1 
 th day of July, 1992 

rnhb/ VILy Registjra To 
1.. The Sr.Administratjve Officer, Govt. of India, 

Baba Atomic Research tentre. Trombay, Bombay -85. 
2. The Govt. of India, Dept.. of Atomic Energy, Anushaktj Shavan, 

Scmbaye39. 
3, The Dy.Chief Executive, Nuclear Fuel Complex, Hyderabad1 
4. The Manaer, Personnel and Aänb.Dept., 

Nuclear Fuel Complex, Flyderabad..762. 
One  copy to Snt.Vinobhatevi, Advocate 3-4-845/2,Barkatpura,iiyd.. 

6- CvltY copy to Xt.N.Bhaskar Rao, AdCII. 03sç. oCste cony. 



TYpED BY 	 COMp 	B 

CHEc1D BY 	APPROVED BY 

£N THE CENTpj ADIVIIN±STPATIVE TRI4i ;\ HYDERABADBE. 
THF HO\ 3LE NR. 	 - 

•AN_j_. 

THE HOi1 BLE MR.R BALASUBR 	M()> 

1 
THE HON'BLE i'R .T CHANDMsEvJ1JR REDDY 

AND 

THEJ4OIJ'BLE I1R.C.J. ICY ;MEMBER(jj 
9. 

Dated; a- t7 -1992 

OfltEr /JUrnMENT 

- 	

r.Atyc.A./NA  No. tm  

O.A.No• 	ko •• 

It- 

pvm. 

Admittkd and intbrjm directions 
issued 

Allowed 

Disposed of with directions 

Dismissed 1— 

Jiissed with drawn 

Dismissed/for gefault. 
M.A .Orderd/Rejectea 

No order asto costs. 
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